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Basic amenities for Abul Fazal Enclave,
Okhla, Delhi
2904. SHRI SHAMIM AHMED SIDDIQI:
Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether it is a fact that Abul
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Fazal Enclave, Okhla, South Delhi having a
population of more than 20,000 existing since
1979 is still unapproved and without civic
amenities like road, sewer, drainage,
protected water supply, school, dispensary,
Post office. Fair Price Shop, scavenging
facilities; etc.;

(b) if so, what are the reasons therefor;
and

(c) what action has been taken by
Government to ameliorate the living
conditions of the citizens of this colony?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH):, (a) to (c) This
colony came into existence after February-
June, 1977. Therefore, it could not be
regularised as per Government policy.
Furthe: civic amenities are provided only aft
ir a colony is regularised.
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Progress of NREP

2906. SHRI SANTOSH KUMAR SAHU:
Will the Minister of AGRICULTURE be
pleased to state:

(a) what is the progress of the National
Rural Employment Programme (NREP) in
physical and financial terms till now since
January, 1985, State-wise; and

(b) what measures have been taken to
remove regional imbalances, unemployment,
poverty and to have resource mobilisation and
wider distribution of income?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVE-
LOPMENT IN THE MINISTRY OF
AGRICULTURE (SHRI RAMANAND
YADAV): (a) A statement indicating the
position of Expenditure incurred and
Employment gensrated uder National. Rural
Employment Programme (NREP) in different
states during the period January 1985 to
September, 1987 is enclosed. [See Appendix
CXLIV, Annexure No. 131].

(b) Resources under the programme to the
states are distributed on the basis of a formula
under which 50 per cent weightage is given to
the number of agricultural labourers, marginal
farmers in the state and 50 per cent weightage
to the incidence of rural poverty in each
State/UT. Allocations from the States to the
districts are also made on the basis of this
criteria. Resources to different blocks in the
district are required to be given on equitable
basis. While preparing the shelf of projects for
NREP works, efforts are made to include
those works which benefit the weaker sectons
of the community. Priority is
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given to the extent possible to the
following:—

(1) Works are needed to be taken up in
those areas which have predominant
population of scheduled castes and
scheduled tribes and of landless labourers;

(ii) Works in those pockets in respect of
which persistent complaints are received
about the existence of concealed Bonded
labour;

(iii) Works in areas which are identified
as low wage pockets;

(iv) Works benefiting women;

(v) In rural employment works,
preference is given to landless labourers,
women, Scheduled Castes & Scheduled
Tribes and bonded labourers in
employment.

Resource mobilisation and distribution of
income as such are not the components of
N.R.E.P.

Excessive price for vegetable mand at
Okhla, Delhi

2907. DR. MOHD. HASHIM KIDWAI;
Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a.) whether Government's attention, has
been drawn to a news item published in the
Times of India dated 10th November, 1987 to
the effect that DDA has demanded excessive
price for new site of vegetable Mandi at
Okhla, Delhi;

(b) if so, whether the price now de-
manded by the DDA is more than four times
that was the price demanded earlier; and

(c) what are the reasons for charging this
excessive price and what is the Government's
decision in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a)



